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CENTRAL ADMINISTRATIVE TRIBUNAL PRINCIP AL BENCH

04 No.223/99

New Dalhi: this the /% day of February,2000.
HON 'BLE MR, S, R, ADIGE, VICE C4ATRT AN (A) .
HON 'BLE MR, KULDIP. SINGH,mmBER(D)

$iri I.S.Khanna, ,
5/0 SheR.K.Khanna,

R/o 142-8, LIG Rajouri Garden,
New Dslhi eeess fpplicant,
(By adwcate: SntiMeera Chhibber)
Versus _

1. Uhion of India,

th;ﬁ‘;ugh

" hief Secreatary,

Govt, of NCT of Delhi,

5’ 9.'3“ Nath mamp
¥ ] Dslhio

2, ®ommissioner of Trangport,
Govt., of NCT of Delhi,
5/9, Under H4ill Ro ad,
Rajpur FRoad,

Delhf .,

3. Central Bureau of Investigation,
through Oy, Supdt,
CBI, QCB’
Now Dalhi, oso0s o0 ReSpOﬂdeﬂtSo

(8y adw cate: Shri Se Ko Gup ta)

| O RDER
HON oM R, S, Ro ADIGE, VC(R) .

pplicant Had filed this OA sesking quashing

of the suspension order dated 22.12.95 and full p ay

and allowances with sffect Prom that days It had bean
prayed that respondents bg dirscted to gQive affect to

the revieuw D:Jmmittee\reoammanda'tions held on 3,6,98and they
be dirscted to grant pplicant arrears on acco.unt of

ethanced subsistonce allowance @ 75% w o.f. mpril, 1996,

2. adwittedly respondents by order dated 28,9, 99
(opy taken on record udth respondents' addl, affidavit
dated 4,10.,99) have rewked epplicant's susgpension order
dated 22,12,95 and have reinstated him wi thout grejudice




to the dep artmental proceedingé under progress agalnst

him,.
3 . buring hearing azpplicant's counsel besides
pressing for arrears of enhancad subsi stence allowance

~also averred that gpplicant had not been paid revi sed

sal ary after his reinstatement. $e also véhemently

contended that zpplicant had been sugpended malafidely
at the instance of certain interested persons to blight
whth yos
hbs chances for promotion7 Rmmw"s0 bocause not only was
no case reai sterad_aég:lns_t him by CBI, but ha had bgen
made a Pl in the cases registered against various other
Offida]-Séf; Rulings relied upon by her in support of har
assertions includad 3T 1999(10) SC 237 K.S.Reddy Vse

Stats of AP, & another and 1973 (2) SLR 553 MR.Das Vs.

Statg of Orissa & Ors.

4, In so far as the treatr_y_ent of sugpension period
and claim for ar.\han‘ced suﬁféiséence allowyance is
concemed, this period will have to be requl ated in
acordance Wl th FR 54 B(1)e Respondents should p ass

a rgasoned order in regard to the treatment of tho

suspension period in acoordsnce with FR-54(B)(1) at the
sppropriate juncture.

Se =~ In o far as applicant'’s claim for revi sed sal ary

is omncerned, respondents shoul d pay applicant his legitimate
dues consequent upon his reinstatement w, e.f. 28.9,99

within 2 months from thg date of receipt of a ompy of this
order, if not already dong.

6o In s0 far as the asllegations of gpplicant being

susp ended on account of mal ofide are mncerned, we nots from
fespondents' order dated 28.9,99 rewking the suspension

that departmentael proceedings against applicant are being

processed. If in the ourse of the same, it comes to light

that #®plicant was indeed pl aced under susgpension through

v




%
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e 3o
ul terior and malafide motive, we have no doubt that
respondegnts will proceed aga:lnst all those inwl ved

in acoordance wi th lau¢

7. The OA is disposed of in tems of paras 4,5 and

6 abo veo' No v;!:vsst:séé

s /L Aol 7(,

( KULDIP SINGH ) ( S.R.ADIGE)
memBEeR(D) VICE CHAIRMAN(A)

/wa/




